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dules of employable skills has been
launched by the Government of India
and the State Governments jointly in
collaboration with the United Nations
Development Programme (UNDP) and
International Labour  Organisation
(ILO). The system envisages training
of highly skilled workers and techni-
cians in a variety of advanced and
sophisticated skills not available un-
der Craftsmen and Apprenticeship
Training Schemes. The duration of
the project would be four years and
six months,

The estimated financial costs are as
follows:

1. Government of India Rs. 181.830 lakhs
2. State Governments  Rs. 243.050 lakhs

s. UNDP/II/G Rs. 572.467 lakhs
(6.6 million dollars)

Rs. 997 347 lakhs

The assistance of UNDP/ILO would
be in the form of sophisticated equip-
ment and machinery, expertise and
fellowships. The Government of India
and State Governments would provide
necessary facilities, such as, buildings
staff and indigenous equipment for im-
plementation of the project. The ILO
would be the executing agency.

The scheme has been introduced at
the Advanced Training Institute, Mad-
ras and 5 Central Training Institutes
for Instructors located at Bombay,
Kanpur, Ludhiana, Calcutta and Hy-
derabad. 16 selected Industrial Train-
ing Institutes located at Ambattur,
Bangalore, Kalamessary, Pune, Baro-
da, Jodhpur, Durgapur, Dhanbad, Gau-
hati, Jabalpur, Visakhapatnam, Fari-
dabad, Rae-Bareilly, Meerut, Patiala
and Jammu are also covered by this
scheme. The total seating capacity of
all the Institutes would be 1182 (CTIs—
250, IT1s—912). Tentative targey for
the number of personnel to be trained
under the scheme during 4} years of
the project is 12000.

Training would be imparted in cer-
tain selected trades like Process Con-

trol Instrumentation, Metrology and
Inspection, Tool Design, Heat Treate
ment, Tool and Die-Making, Indian
Standards and Blue Print Reading,
Mechanjcal and Electrical Mainten-
ance, Modern Welding Techniques, ete.

Enquiry into killing of a Miner in
Eastern Coal Fields Lid.

9051. SHRI MOHD. HAYAT ALI:
Wil] the Minister of PARLIAMEN-.
TARY AFFAIRS AND LLABOUR be
pleased to state:

(a) whether the enquiry conducted-
by an' officer of the Directorate Gene-
ral of Mines and Safety into the kill-
ing of a miner, who was run over by
a speedy coal tub in para-sea open
cast mine under Eastern Coal Fields
Ltd., in the last week of March, 1878
has been completed;

(b) i so, the results of the enquiry;
and

(c) the nature of compensation
Government has paid or propose to
pay to the deceased family?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a)
It is presumed that the reference ig to
the fatal accident in Parasia open
cast project of Eastern Coalflelds Ltd.
on the 18th March 1978. The officers
of the Directorate General of Mines
Safely have completed their investi-
gation into this accident.

(b) The investigation has shown that
while two cablemen were working on
the cable of an electric shovel in an
over burden bench, a dumper came
ang hit one of the cablemen almost at
the edge of the bench when it could
not be controlled by its operator. The
cablemen who was hit fell about six
Metres down {o the lower bench and
was crushed to death by the dumper
which fell on him. The accident ap-
pears to have been caused because of
the use of a defective dumper too close
to the edge of the quarry. The Direc~
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torate General of Mines Safety has
been instructed to take suitable action
against the persons reésponsible for the
use of a defective dumper too close to
the edge of the quarry.

(c) Rs, 200/- and Rs. 500/- has been
Paid to the dependants of the decease’,
‘for funeral expenses and as ex-gratia
rayment respectively. Papers are
being processed for payment of due
compensation under the Workmen's
Compensation Act.
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Opening of P.F, Ofics at Port Biair

9053. SHRI MANORANJAN BHAK-
TA: Will the Minister of PARLIA-
MENTARY AFFAIRS AND LABOUR
be pleased to state:

(a) whether Government propose
to open an office of Provident Fund
Commission at Port Blair and if so,
what action has been taken; and

(b) whether there are g number of
provident fund cases against the emp-
loyers in the Union Territory of An-
daman and Nicobar Islands and if so,
what action has been taken?





